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REPORT DATED 04.07.2023 OF THE TELANGANA STATE POLLUTION 

CONTROL BOARD IN OA NO. 71 OF 2023 FILED BY SRI.THAKUR RAJ 

KUMAR SINGH, R/0o. SERILINGAMPALLY, HYDERABAD. 

It is to submit that Sri.Thakur Rajkumar Singh, S/o. Late Sri. T. Deen Dayal 

Singh, HRCPC Trust, BHEL MIG-982, Serilingampally, Hyderabad has filed 

0.A. No. 71 of 2023 in the Hon'ble NGT, Chennai regarding the constructions 

of villas/houses (84No’s) going on in the Full Tank Level (FTL) and Buffer 

Zone of the Water body-Varrakunta Lake located in Sy.No.82 & 83 of 

Bollaram (V), Jinnaram (M), Sangareddy District. 

In this regard, the following is submitted: - 

The Board officials inspected the area on 13.06.2023. 

1. Sy.No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy District is 

located at Latitude: N 17°32’51”, Longitude: E 78°21'35". 

2. The boundaries of the above site are as follows: 

North: IDA Bollaram open plots. 

South: Residential area and partially IDA. 

East: Mallampet Residential area. 

West: IDA Bollaram indusries. 

3. During inspection, no trace of Lake/ Water body was observed at 

Survey Number 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy 

District. 

4. M/s. Greater Infra Projects Pvt Ltd, (R10) is establishing independent 

Residential villas (84 No’s) in Sy.No. 82 & 83 of Bollaram (V), 

Jinnaram (M), Sangareddy District. During inspection, the 

representative of Project informed that they have obtained 

Environmental Clearance from SEIAA vide order dt. 02.06.2022 for 

constructions of Residential villas/houses (84No’s). 

5. The Board sought certain information pertaining to construction project 

details to M/s. Greater Infra Projects Pvt Ltd vide letter dated 

20.06.2023 (Annexure-I).
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6. The Greater Infra Projects Pvt Ltd submitted the following details of 

construction project vide letter dated 22.06.2023 (Annexure-II): - 

iv. 

The Government of Telangana has issued G.O. Ms.No. 197, 

dated 18.11.2021 (Annexure-III) for Change of Land use from 

Manufacturing use zone to Residential use zone situated at 

Sy.No. 82 of Bollaram (V), Jinnaram (M), Sangareddy District. 

They have started construction works of independent Residential 

villas (84No’s) in an extent of Ac 7.20 Gts in Sy.No. 82 (Acre 

3.39 Gts) & 83 (Acre 3.21 Gts) of Bollaram (V), Jinnaram (M), 

Sangareddy District from August 2022. 

They have obtained the following permissions for the proposed 

construction project:- 

a) Land Conversion Orders Agriculture to Non Agriculture at 

Sy.No. 82/E, B2/EE an extent of Ac 7.20 Gts obtained from 

Revenue Divisional Officer, Sangareddy on 13.08.2020 

(Annexure-1V). 

b) Environmental Clearance obtained from SEIAA on 02.06.2022 

(Annexure-V). 

Cc) TS-b PASS drat layout letter obtained from HMDA on 

26.07.2022 (Annexure-VI). 

d) Registration Certificate of Project obtained from Telangana 

State Real Estate Regulatory Authority on 13.09.2022 

(Annexure-VII). 

As per the Revenue Department records (Kasra pahani 1951), in 

Sy.No. 82 of Bollaram village, there was no lake shown in Pahani. 

7. During inspection, the Board Officials enquired with Irrigation 

Department officials Sangareddy Division. They informed that as per 

records, there is no lake in Sy.No. 82 & 83 of Bollaram (V), Jinnaram 

(M), Sangareddy District.
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8. M/s. Greater Infra Projects Pvt Ltd has applied for CFE of the Board for 

the above project of Residential villas (84No’s) in an extent of Ac 7.20 

Gts in Sy.No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy 

District on 26.06.2023. 

9. The details of the proposed construction project as per the EC Order 

and CFE application are as follows: - 

» Total area - 29,672.9 Sg.m 

» Built-up area - 27,193.9 Sg.m 

» STP capacity — 65 KLD 

The CFE application of the above project is under process with the 

Respondent Board. 

It is to submit that as per the physical observation, no lake is existing in Sy. 

No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy District. 

Date: 04-07-2023. ks 

Place: R.C. Puram. VA 

ENVIRONMENTAL ENGINEER 
ENVIRONMENTAL ENGINEER 

T.S. Pollution Control Board 
Regional Office, R.C. Puram, 

Sangareddy Dt. 502 032.
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TELANGANA STATE POLLUTION CONTROL BOARD 

Regional Office : R.C. Puram, 25-35/11, Tulasi Reddy complex, 

Spore — 2" Floor, Near Mandal Office, R.C. Puram, Sangareddy District. 

4 
Lr. No.2/Legal/TSPCB/RO-RCP/2023- 171 ‘ Date: 20.06.2023 

So 
M/s. Greater Infra Projects Pvt. Ltd, 

Plot. No. 217/A, 2" Floor, Near Metro Station, 
Matrusri Nagar, Miyapur, 

Hyderabad- 500049. 

Sir, 

Sub: TSPCB —RO, RCP —0.A.No. 71 of 2023 filed by Sri. Thakur Rajkumar 

Singh, S/o. Late Sri T. Deen Dayal Singh, HRCPC Trust, BHEL MIG- 

982, Serilingampally, Hyderabad in the Hon’ ble National Green Tribunal 

(NGT), Southem Zone, Chennai regarding the constructions of 

villas/houses (84No's) going on in the FTL and Buffer Zone of the Water 

body- Varrakunta Lake located in Sy. No. 82 & 83 of  Bollaram (V), 

Jinnaram (M), Sangareddy District by M/s. Greater Infra Projects Pvt. 

Ltd, — Information Called for — Reg. 

Ref: Hon' ble NGT, Chennai O.A. No. 71 of 2023 filed by Sri. Thakur 

Rajkumar Singh. 

eee 

With reference to the above, it is to informing that Sri. Thakur Rajkumar Singh, 

S/o. Late Sri T. Deen Dayal Singh, HRCPC Trust, BHEL MIG-982, Serilingampally, 

Hyderabad has filed O.A. No. 71 of 2023 in the Hon'ble National Green Tribunal 

(NGT), Southern Zone, Chennai regarding the constructions of villasthouses 

(84No's) going on in the FTL and Buffer Zone of the Water body- Varrakunta Lake 

located in Sy. No. 82 & 83 of Bollaram (V), Jinnaram (M), Sangareddy District. N 

In view of the above, you're here by directed to submit the following details of 

your project within 3 days. 

1. Location plan duly mentioning Survey Numbers. 

2. Area details i.e. total area of land & Buildup area. 

3. Proposed water consumption and waste water generation. 

4 . Proposed Wastewater treatment system. 

Yours faithfully, 

2 
ENVIRONMENT

AL ENGINEER 

77 ENVIRONMENTAL ENGINEER 
T.S. Pollution Control Board 

Regional Office, R.C. Puram, 
Sangareddy Dt. 502 032.





GREATER 
INFRA 

Date : 22-06-2023 

To 

The Environmental Engineer 

Telangana State Pollution Control Board 
Regional Office, R C Puram 

25-35/11, Tulasi Reddy Complex, 

2nd Floor, Near Mandal Office, R C Puram 

Sangareddy District- 502032 

Dear Sir, 

Sub : Reply for the Letter bearing No. Lr.No.2/Legal /TSPCB/RO-RCP/2023-171 

dated 20-06-2023 

With reference to the above we have received the letter bearing no. 
Lr.No.2/Legal/TSPCB/RO-RCP/2023-171 dated 20-06-2023 and we are submitting 
the required Documents. 

We have taken all necessary permissions and approvals from the Government 
Departments in the State, M/s Greater Infra Projects Private Limited has started 
construction work at the subject property in the month of August, 2022 as per the layout 
permit issued by the HMDA / Municipality. 

While so some third parties under the guise of Human Rights & Consumer 
Protection Cell (Trust) and some antisocial elements to extract money, by black mailing, 
have started intimidating us and the Land owners by publishing false articles through 
media alleging that the construction work being caused destroying non existing 
Varrakunta Water body. We hereby request you not to encourage the false news. 

Enclosing the following documents : 

1. Land Conversion (Nala) Proceeding No. A2/5507 /2020 dated 13-08-2020. 
2. Industrial to Residential conversion GO MS. No. : 197 dated 18-11-2021 

3. Environmental Clearance Identification No.: EC22B038TG121492 dated 
06-02-2022. 

4. HMDA /Municipal Proceeding No. 005547 /LO/HMDA/1072 MED /2022 dated 

26-07-2022. 
TS RERA No. : P01100005013 dated 13-09-2022. 
Bollaram Village Map 
Ground Water Prospects Map 
TOPOMAP 

9. Telangana State Remote Sensing Applications Centre 

Po 
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o
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Thanking you, 

Yours Faithfully, 
GREATER INFRA PROJECTS PVT. LTD 

N= Inward 2 4 
/ J pg OK 4 5 

Kv foe : FR y i «& 

Authorised Signatory * Tp 

GREATER INFRA PROJECTS PRIVATE LIMITED 

Plot No. 217/A, 2nd Floor, Near Metro Station, Matrusri Nagar, Miyapur, Hyderabad 500 048. 

Email: greaterinfra@gmail.com





oR en 
GOVERNMENT OF TELANGANA- 

 ABSIRTCE 

MUNICIPAL ADMINISTRATION & URBAN DEVELOPMENT (Ple. i) DEPARTMENT 

G. 0 Ms. No.197 ; Hate go Dated: 18. 11. 2021. 
= : Se : : Read the following: 

; j Tes tv bUsBY ge 

From the MC, HMDA Letter No 024324/SKP/CLU/Ub/HMDA/ 
03062019 Dated: 15, 01.2021. 

ay
 

2. ‘Minutes of the CLU committee meeting held on 6.4.2021 
“3. Govt. Memo No. 1066/Plg. 1{1)/2021, Dated:25.06. 20290: 
‘4. From - the -M. C., HMDA Letter. No. 024324/SKP/CLU/U6/HMDA/ 
i -03062019-Dated: 05. 09.2021. - 

5... Govt. Letter No.1066/Plg.1(1)/2021, Dated:29. 09, 2021. 
6. . “From the ‘M. C., HMDA Letter.No. 024324/SKP/CLU/U6/HMDA/ 

03062019 Dated: 09, 11.2021. 
: -000- 

ORDER: 

“The draft Variation to the laid use envisaged in the notified Master Plan-2020 
Jide: G.0.Ms.No.288, MA, dt:03.04. 2008, issued in Government Memo 3 read above, 
was published in the: next issue of extraordinary issue of the Telangana Gazette 
No.132, Dated:5.7.2021: No objections: or suggestions have been received from the 
public within the. stipulated period. It is reported by the. Metropolitan Commissioner, 

.. ..... Hyderabad Metropolitan Development Authority Hyderahad-that the: -applicant-has———————-" 
ea paid an amount of Rs.44,79,584/- (Rupees Forty Four Lakhs Seventy Nine Thousand : : 
: : * Five Hundred: and ‘Eighty Four only) paid vide Ch.No.1412, dt:16. 10: 2021 towards 

conversion charges. Hence, the draft variation is confirmed. { 

: -:2.. The following notification shall be published in the next. issue of Extra- 
“ordinary of the Telangana Gazette. : 

3s The Metropolitan Commissioner: Hyderabad Metropolitan Development 
Authority, “Hyderabad shall publish a notice in’ newspapers as specified in sub- 
‘section (4) of Section 15 of HMDA Act, 2008 ‘on or before the date of Gazette 
Notification ‘and furnish the copies of same to the Government. 

. we NOTIFICATION 

In exercise of the powers conferred by sub: section (1) of section 15 of 
Hyderabad ‘Metropolitan Development ‘Authority ‘Act, 2008 {Act No. 8 of 2008), the 
Gov rnment hereby makes the following variation to the land use envisaged in the 

Master Plan vide G.0.Ms:No.288, MA, dated: 03.04.2008, as required by sub 
1yof ‘the: said ‘section: 

VARIATION 

The site in Sy.No.82 situated at Bollaram (V), Jinnaram (M), Sanga Reddy 
District .to an extent of - 29863.89 Sq. Mtrs, which is ‘presently ‘earmarked as 
Manufacturing use Zone as per the’ notified Master. Plan notified" by the Government 
vide G.0:.Ms.No: 288 MA dt: 03.04. 2008, is now designated as Residential use zone, 
subject to the following conditions: : 

a) The applicant shal comply the conditions laid down in G.0.Ms No. 168 MA Dt: 
07. 04.2012. 

b) The applicant shall obtain prior permission” From HMDA before undertaking 
any development on. the site under reference. 

P.T.O



@ 

E
N
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Q Af any dispute: occurs regarding awersip of the applicant v will be the whole 

fea responsible for.that: = : PR 

~.d).. The applicant is whole Ch if. any discrepancy oceurs in the Swnirhin J: 

.. aspects Lc: aspects & if any: litigation, occurs; the, Chaige of Land Use 

~~ orders will be withdrawn without: any notice. = 

.e)- Cu shall not be used as ‘proof of any title of the Land. : : 

f) The applicant has to fulfill. any. DH: conditions as ray be Lh by the 

“Competent Authority. 

g) The Change of land Use does not I any sublic agency including HMDA/ oi 

crit - Authority to acquire land for any public purpose as per law. 

iz CEE +h) To demolish the existing old sheds and old building before dndertalng = any 

! ‘development on: ‘the. site under. reference. a 

SCHEDULE OF BOUNDARIES 

East: Existing: G45. and G+2 buildings. : 

West: Existing shed and MEDRICH-Bio company 

and Photon Energy Company. a 

] North : : Neighbours land. ; : 

~ ‘South  ; Existing 18mts wide BT road and TRANSGENE bio research and 

development company. 

(BY ORDER-AND IN THE NAME OF THE GOVERNOR OF TELANGANA) 

: ARVIND KUMAR 
SPECIAL CHIEF SECRETARY T0 GOVERNMENT 

Toi : 

: The Commissioner of Printing, Stationery & Stores Purchase, Hyderabad. 

Sry The. Metropolitan Commissioner,” - : 

Slane ~Fiyderabad eropotitan Sovlepmen.ushasis Mir 

The individual thiols the Metropolitan Commissioner, by Aeribid 3 : ae 

Metropolitan Development Authority, Hyderabad. : 

The Special Officer and Competent Authority, 

«Urban Land Ceiling; Hyderabad. ¢in name coven 

The District Collector, Sanga Reddy District. 

Sf /Sc. 

/IFORWARDED BY. ORDER// 

. AECTION OFFICER 



LCRO27000135888 

ated:13/08/2020 
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6. ; Name of Project b 

Government of India 
.. Ministry of Environment; Forest and Climate Change 
(Issued by the State. Environment Impact: Assessment 

Authority(SEIAA), Telangana) 

The Director 
GREATER INFRA PROJECTS PRIVATE LIMITED 

i Greater Infra Projects Private Limited 
Metro station, Near, Plot no:217/A, 

“Mathrusree Nagar, Miyapur, 
. Telangana 500049 

-500049 

Subject: Grant of Entironmerital Clearance (EC) to the proposed Project Activity 
) under the provision of EIA Notifi ification Z0A5 regarding : 

Sir/Madam, 
This'is in referencedz ) | 

in. respect of project subi 0 
SIATOMIS/ 28581 12022 date ‘03: Apr. 
clearance geaed to the’ proj Felon it 

a Jf comenta Clearance (EC) 

3 EC identaton No. i : G121492 

File No. GE SR SIAGIMIS/ 26581 1/2022 
Project Type 5 ges New, : = 

; Category A = : od 

i Project/Activity including, Uilo ngiand Construction projects 
Schedule No. : oF 

= oh Infra's C.S.Rao by M/s Greater 
Infra Projects Private Limited 

Hy & Name of: Company/Organization GREATER INFRA PROJECTS PRIVATE 

hid EU HIMITED 
8. Location of Project EO Telangana 

9. TOR Date Ee NAR 

“The Hiding distal along ith: terms and conditions are ed herewith from page 
no 2 oars. : 

(essigrisel) 
Sri Swargam Srinivas 

‘Date: 02/06/2022 RE "Member Secretary 
SEIAA - (Telangana) 

Note: A valid environmental Hlosianics shall be one that has EC identification 
number'& E-Sign generated from PARIVESH. Please quete identification 
number in all future correspondence. 

This is a computer generated cover page. 

—_— 

Arex ude = AL 

Page 1 of 14



: it Plar 

vate 

fication, 2006 
ittee (SEAC) examined 

under Environment (Protection) Act, 1986 subject to implementation of the following = 
specific and general conditions. 

EC Identification No. - EC22B038TG121492 File No. = SIA/TG/MIS/265811/2022 Date of Issue EC - 02/06/2022 Page 2 of 14



A. Specific Conditions: a 

g ( 6) The projes: proponen shall provide for adequate fire safety measures and equipment 
as per ‘National Building Code/required by Fire Services ‘Act of the ‘State and 

instructions issued by the ‘local. Authority/Dircctorate of fire, from time to time. 

Further, the project proponent shall take necessary peruasion/NQG regarding fire 
safety from Competent Authority. as Sequired. 

(if) Te hotest proponent shall obtain all necessary ent ol rihtiaion from all 
¢. . rélevant agencies including town. planning authority before commencement of work. 

All the construction shall be done in accordance with the local building byelaws. 

(iii) The Consent for Operation (CFO)/Occupancy Certificate shall be issued only after 
getting Bpoesey permission for required ‘water supply from HMWSSB/concemed 
shen. + 

monito : hoplanto is. sitstrotion of the State 
1S sng of the treated waste water being 

thet. bath ) nic bacteria. 

i uh is from toilet seats 

g and quality of water being 

or stor ERC recharge should 
odel’B ding Byelaws,: 2016. 
Pb rovided for rain water. 

1 mpleSenied, Before recharging p pre- 
a oil and grease. A sump may. also 

esting pits to save water. : : 

ES a i) Rain water harvest ae 
E treatment must be done to [ 

be constructed along: with Rainy ES 1 

(vii) Separate wet and dry bins must be provided i in Sl unit il at the ground Ty dor 

facilitating. segregation: of waste. Solid waste shall bé segregated into wet garbage 

“and inert ‘materials. - “Wet garbage shall be composted i in Organic Waste Converter. 

Designated ‘area shall be provided: for. solid waste management within the premises 

which will include area for segregation, composting. The inert waste from project 

+ will be sent to duping Site He 

(ix) Traffic congestion near the entry and po points Bi the roads adjoining the 

proposed project site must be. avoided. tag should be fully internalized and no 

ublic Space should be utiligel. 

x) The company. ‘shall drat up arid plein corporate sia responsibility plan as per 

the Company’s Act of 2013. 

EC Identification No. - EC22B038TG121492 File No. - SIATG/MIS/265811/2022 . Date of Issue EC - 02/06/2022 - Page 3 of 14
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(x1) The proponent” shall - earmark - Fand- under - Corporate - Environment Responsibility CY 
(CER) for the activities such’'as waste Management, Solar Street: Lights, Drinking a 
Water, Health Camps, Rain Water harvesting, Training & Education and Avenue 
Plantation etc. The activities proposed under CER shall ‘be restricted to ‘the affected 
area around the project. The entire activities proposed under the CER shall be treated 
as project and shall be monitored. The monitoring report shall be submitted to the 
regional office as a part of half yearly compliance report, and to the District Collector. 
It should ‘be posted: on the website of the project proponent. 

B. Standard Conditions: _ 

L Statutory compliance: 

i. The project proponent shall obtain all necessary clearance/permission from all 
relevant agencies including town lanning euplerty before commencement of 
‘work, All the constructic C 
byelaws. 

ii. The proponent 
their proj jection 

S20 HE 
a ants” 

iii. “Competent Authotity shall*be obtained for structural 
ershe of building due to ( uakes adequacy of fire fighting equipment 
etc. -As_per National uilding Code including protection measures from 
lightening etc. 

“iv. The project proponent shall ‘obtain forest clearance under the provisions of 
Forest (Conservation) Act, 1980,1n case of the diversion of forest land for no- ** 
forest purpose involved in the project. : 

v: The project proponent shall obtain the necessary permission for drawl of 
ground water / Autface ‘water required for the project from the competent 
authority. por 

vi. A certificate of adequacy of available power from the agency supplying power 
to the project along with the load allowed for the project should be obtained. 

EC Identification No. - EC22B038TG121492 File No. - SIA/TG/MIS/265811/2022 Date of Issue EC = 02/06/2022 Page 4 of 14
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14 
vii. ‘All other. statutory clearances such as the approvals for storage of diesel from 

viii. 

Chief Controller of Explosives, Fire’ Department, Civil Aviation Department 
shall be obtained, as applicable, by ‘project proponerts from the respective 
compelnt autiosifion. 

The: Trovisicts of the Solid Waste: MiBsgéinrt Rules, 2016, e-Waste 
(Management) Rules, 2016, and the Plastics Waste Management Rules, 2016, 
shall be followed. 

The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau 
of Energy Efficiency, Ministry of Power strictly. i 

Il. Air quality monitoring and preservation: 

tl 

iii. 

iv. 

vi. 

vii. 

EC Identification No. - EC22B038TG121492 -File:No: ~'SIA/T! GIMIS/265811/2022 -Date of Issue EC - 02/06/2022 Page 50of 14 

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory 
Implementation of Dust Mitigatio 1 Measures for Construction and Demolition 
Activities for projects’ requiring Environmental Clearance shall be complied 
with. 

eight shall be as per the 
(CRCR) norms. 

Chnstiiction ‘site "shall be adeqiately Smite before the constriction 
‘begins. Dust, smoke & other air pollution measures shall be provided for the 
building as well as the site. These. measures shall include screens for the 
building under construction, continuous dust/wind breaking walls all’ around 
the: site (atleast 3 meter height). 
‘provided for vehicles bringing i in sand, cément, murram and other construction 
materials prone to causing dust. pollution at the site as well as taking out debris 
from the site. 

Sad; muriam, loose Sil cement, stored on a site. shall be covered adequately so 
as to prevent dust’ pollution. : 

Wet: Sk shall be provided for grinding and i cutting. :



[115 

viii, Unpaved surfaces and loose soil shall be ABSA spriniled with water to 
Suppress dust, 

ix. All construction fond demolition debris shall be stored at the site (and not 
dumped on the roads or open -spaces outside) before’ they are properly 
disposed. All demolition and construction waste shall be managed as per the 
provisions of the Construction and Demolition Waste Management Rules 
2016. : 

X. For indoor air quality the ventilation provisions as per National Building Code 
+ ofIndia. 

Water quality monitoring and preservation: 

i The natural drain system should be maintained for ensuring unrestricted flow 
of water.” "No construction: shal owed to obstruct the natural drainage 
through ‘the site, on tar 1d ‘and ‘water bodies. Check dams, bio- swales, 
landscape, and of 

ii. 

iii. 

iv. 

dine the quantity of 
EES fo the project under 

cooking and bathing 5 “Supply of recycled water for flushing, 
landscape irrigation, car Shiny theimal cooling, conditioning etc. shall be 
done. 

Vi. “Use. of water saving. devices/fixtures (viz. low flow fui systems; use of 
low flow faucets tap aerators etc for water conservation shall be incorporated 
in the building plan, 

vii. Separation of grey and black water should be done by the use of dual 
plumbing system. In case of single stack system separate recirculation lines 
for flushing by giving dual plumbing system be done. 

viii. Water demisnd during construction should be reduced by use of pre-mixed 
concrete, curing agents and other best practices referred. 

EC Identification No. - EC22B038TG121492 File No. -'SIAITG/MIS/265811/2022 Date of Issue EC - 02/06/2022 Page 6 of 14



xiii. 

xiv. 

Noss easures shoul db made to mitigate the odour problem from Solid 

A Tain | water harvesting plan psd to be designed where the secharge bores of 
minimum one recharge bore per 5,000 square meters of built up area and 
storage capacity of minimum one day of total fresh water requirement shall be 

. provided. .In areas where ground water recharge i is not feasible, the rain water 
should. be harvested and stored for reuse. The ground water shall not be 
withdrawn without approval from the Competent Authotity. 

All recharge should be limited to shallow aquifer, 

Any: ground water dewatering should be properly managed and shall conform 
to the approvals and ‘the guidelines ‘of thé CGWA' in the matter. Formal 
approval shall be taken from the CGWA for any ground water abstraction or 
dewatering. 

No sewage or untreated ofl ter would ‘be discharged through storm 
water drains. . Bele ag 

CGWB and BIS standards 

lant: (SIP) of 65.0 KLD should be 

this regard should be 
i commissioned for operation. 

m to the standards stipulated 
: 986 and its amendments 

uld t ‘monifo d on a regular basis. In 
o Wate shal be discharged outside the 
ater if: any, is 

ou ; jithin they premises and can be 
Ee “adopt dual plumbing 

waste proces! ing plant &STP. 

IV. . ~Noise monfiotiigiand prevention: 

B 

EC Identification No. - EC22B038TG121492 File No. - SIA/TG/MIS/265811/2022 Date of Issue EC - 02/06/2022 

Ambierit noise “levels shall po in to residential area/commercial 
area/industrial area/silence zone both during day and night as per Noise 
Pollution’ (Control and regulation) Rules, 2000. Incremental pollution loads 
on the ambient air and noise quality shall be periodically monitored during 
‘construction phase. ‘Adequate measures shall be made to reduce ambient air 
“and noise Tevel during Somos phase, $0 as to conform to the stipulated 
standards by CPCB/SPCB. 

toch ¢ reused within the . 
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ii. 

iii. 

Noise level" survey shall be sirfind: as. pr the prescribed guidelines and feport 
in this regard shall be submitted to Regional Officer of the Ministry ¢ asa part ~ 
of six-monthly compliance report. 

Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs 
for operating personnel shall be implemented as mitigation measures for noise 
impact due to ground soutces. 

V. Energy Conservation measures: 

i 

ii. 

iii. 

iv. 

vi. 

fe E & Vil. 

viii: 

EC Identification No. - EC22B038TG121492 ‘File No. - SIA/TG/MIS/265811/2022 * Date of Issue EC - 02/06/2022 

‘Compliance with the Energy Conservation Building Code (ECBC) of Bureau 
of Energy: Efficiency shall. be ensured. Buildings in the States which have 
notified their.own ECBC, shall comply with the state ECBC. 

Outdoor and common area lighting shall be LED. Proposed energy saving 
measures would save.abo 

orated for illumination of 
lighting in addition to provision 

fully solar system for a portion of 

er Energy Conservation 
for all air-conditioned 

Coie? Sf. passiv ; 
buildings t ne ity nents, such:ds uilding orientation, landscaping, 

propriate fenestration, increased day lighting 
shal Lt {incorporated i in the building design. 

Wall, ‘window and roof u-values shall be as per Energy Conservation Building 
Code (ECBC). specifications. 

Energy conservation measures like installation of CFLs / LED for the lighting 
the area outside the building should be integral part of the project design and 
should be i in place before project commissioning. 

Solar power shall ‘be used for lighting in the apartment to reduce the power 
load on grid. Separate electric meter shall be installed for solar power. Solar 
water heating shall be provided to meet at least 20% of the hot water demand 
of the commetcial and institutional building or as per the requirement of the 
Tocal building bye-laws requirement, whichever is higher. 
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VI ~~ Waste Management: 

i, A certificate from the competent authority who are handling municipal solid 
wastes, shall be obtained indicating existing civic capacities of handling and 
their adequacy to cater to the M:S.W: generated from the project. 

ii. Any hazardous waste including biomedical waste should be disposed of as per 
applicable Rules & norms with necessary approvals of the Telangana State 
Pollution Control Board. kn HRS 

iii. - Disposal of muck during construction phase shall not create any adverse effect 
te on the neighbouring: communities ‘and be: disposed. taking the necessary 

precautions for general safety and health aspects of people, only in approved 
sites with the approval of competent authority. 

iv. Separate wet, and dry bins, must-be.p ovided in each unit and at the ground 
level for facilitating segregation of waste. Solid waste shall be segregated into 
wet garbage an) mat 

aste converter within the v. ATIC V I 
rson/day ‘must be installed. 

vi. 

Vii. i) 
eCes, 

viii, ’ 
materials, sha 
bricks, AACS, Ely 

5 5 Fs 
ix. Fly ash material should be used as-building material in the construction as per 

the provision of Fly Ash Notification of September, 1999 and amended as on 
27" August, 2003 and 25" January, 2016. 

...X%  .Anywastes from constriction and demolition activities related thereto shall be 
managed s0.as to strictly conform to the Construction and Demolition Waste 
Management Rules, 2016. 

xi. Used CFLs and TFLs should be properly collected and disposed off/sent for 
: recycling as per the prevailing guidelines/ rules of the regulatory authority to 

+ ‘avoid mercury contamination. = 
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i. 

ii. 

ii, 

ii. 

(19 
Topsoil should be stripped 10 a depth of 20 cm from the. areas proposed for 
buildings, ‘Toads, paved areas, and external services. It should be stockpiled 
approptiately in designated areas and reapplied during plantation of the 
proposed vegetation on site. 

Green Cover: 

No tree cutting/transplantation has been proposed in | the instant project. A 
minimum of 1 tree for évery 80 .Sq.m of land should: be planted and 
maintained. The existing trees will be counted for this purpose. * The 
landscape planning should include plantation of native species. The species 
with heavy foliage, broad leaves and wide canopy cover are desirable. Water 
intensive and/or invasive species should not be used for landscaping. 

The green belt design along thé periphery of the plot shall achieve attenuation 
factor conforming to the 
residential land’ 

Parking norms as phe doce] regulation, 

- Vehicles hired for bringing construction material to the site should be in good 
condition and should have a pollution check certificate and should conformto = * * 
applicable air and noise emission standards be operated only during non-peak 
hours. 

: Adequate number of pitkitg: spaces shall be provided for visitor vehicles. Rest 
room facilities should be provided for service population. The proponent shall’ 
provide public convenience facilities such as toilets, bathrooms, waiting rooms 
etc. for the drivers, workers etc. so as to maintain cleanness/hygienic 
conditions in the surrotindings of the project. 
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X. 

‘Hi. 

iv. 

. No 

Human health issues: 

ii. 

iii: ) 

All workers working at the construction site and involved in loading, 

unloading carriage of construction material and construction debris or working 

in any area with dust pollution ligt) be provided with dust mask. 

For indoor air quality the ventilation | Provisions as per National Building Code 

of Tada. 

Emergency preparedness plan based on the Hazard identification and Risk 

Assessment (HIRA) and Disaster Management Plan shall be implemented. 

enti policy, ‘The environmental 
1-ope procedures to have proper checks 
: 4B a plingemens / deviation [ violation of 

A seats Btironsnital Cell i monitor the envitonmental conditions / norms 
with qualified:personnel shall be: set up. 

Action plan for implementing EMP and Seis) conditions shall be 
* prepared. The year wise funds: earmarked for environmental protection measures 
shall’ be. kept i in separate and not to, be diverted for any other purpose. Year wise 
progress of implementation of action plan shall ‘be reported to the Ministry / 
Regional 0 Office Ang with the Six Moni. Compliance Report. 

The aN shall stony follow" the OM No. 2. 65/217-TA 111, dt: 25.02.2021 
and implement the commitments made by! project proponent as a part of CER 
contained'in EIA/EMP report. 
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Part — B. General Conditions: 

i. This order is valid for a period of 7 years from the date of issue of this order. 

ii. “Consent for Establishment” (CFE) shall be obtained from Telangana State Pollution 
Control Board under Air and Water Act before the start of any construction work at site 
under Air (Prevention and Control of Pollution) Act, 1981 and the Water (Prevention 
and Control of Pollution) Act; 1974. 

iii. Consent for Operation (CFO) of the project shall be obtained from thie Telangana State 
Pollution Control Board as required under the Air (Prevention and Control of Pollution) 
Act, 1981 and the Water: (Prevention and Control of Pollution) Act, 1974, after 
obtaining CFE of the Board, before occupancy. 

iv. The proponent shall not carry out any. construction activity in the earmarked Open area, 
Green area & Road area-of ‘the: project, ‘as’ com itted by the project proponent. Any 

project’s outlet i i 
100% of treated ; 

s. Include the species of 
lants for development of 

“Vi. 

vii. All the conditions, Tiabilities “any egal 1 Provisions contained in the EC shall be equally 
applicable to the successor management of the project in the event of the project 
proponent transferring the ownership, maintenance of management of the project to any 
other entity. 

viii. The proponent shall submit the Environmental Statement for every financial year in 
Form-V to the State PCB as. prescribed under E(P) Act, 1986, as amended subsequently 
and will be put on the website of the project. 

ix. Officials from the TSPCB and Integrated Ribiionil Office of MoEF&CC, Gol, 
Hyderabad who would be monitoring the implementation of environmental safeguards 
should ‘be given full co- operation, facilities and documents/data’ by- the project 
proponents during their inspection. A ‘complete set of all the documents shall be 
submitted to the TSPCB and CCF, Integrated Regional Office to MoEF&CC, Gol, 
Hyderabad. 
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xii, 

xiv. 

XVil. 

xviii. 
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The proponent should. implement the project a as per-the details mentioned in ‘this order. 
In the case. of any change -(s) in.the scope of the project, the project would require a 
fresh appraisal by this SEIAA. No further expansion or modifications in the project 
shall be carried out without prior approval of the SEIAA, TS. 

The project proponent shall’ submit the copies of the ehvironitettal ‘clearance to the 
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant 
offices of the Government who in turn has to display the same for 30 days from the date 
of receipt. 

The project proponent shall obtain all other statutory dlenraicss, as: applicable, from the 
competent authorities. 

The project proponent should here in i feast 4 dis foes] Newspapéss’ widely 
circulated in the region, one of whi h shall bed in the vernacular language informing that 
the project has been ac 

conditions or stipulate any rther.c di A] le! Sen ote environment protection. 

Concealing the factual data or failure to comply with any of this conditions mentioned 
above may result in withdrawal of this clearance and attract action under the provisions 
of Environment (Protection) Act, 1986: without any prior notice., 

These: stipulations would be enforced among others wide the provisions of Water 
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Contiol of 
Pollution) Act, 1981, the Environment (Protection) Act; 1986, the: Public Liability 
(Insurance) Act, 1991 and EIA ATotifcation 2006, and its amendments thereof.



XIX: Grant of EC is also’ subject to Clifenilay sched) under the EIA Notification 2006, ‘which 
are available on the MOEF website: WWW. parivesh.r nic. in 

Sd/- -Sd/- 

MEMBER SECRETARY MEMBER 
SEIAA, T.S. SEIAA, T.S. 

To, 

Sri. Manne Ravi, Director, 
Greater Infra's C.S.Rao by 
M/s. Greater Infra Projects Private Limited, 
Metro Station, Near, Plot No:217/A, 
Mathrusree Nagar, Miyapur, Telangana: 500 049 
“Ph No: +91 92465 67337 ne 
Mail id: greaterinfra@gmail.com : 

Copy to: ©. 

1. Prof. Ch. Krishna R 
2. The Member Secrétar 

3. The EE, RO: SR: 

4. The IRQ, MoEE& 

5. The Secretary, MoEF& 

Srinivas Z 
Methibel Secrets 
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY TS-b PASS 

APPROVAL FOR LAYOUT PERMISSION 

TS-bPASS DRAFT LAYOUT LETTER 

Application No. : Date : 26 July, 2022 

To : 
M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors. -MANNE.. RAVI ‘AND OTHERS, s/o 

NARASIMHARAQO 

Sir, : : of : | 

Sub: HMDA - Plg. Dept - Layout with Housing Under ‘Gated Community (With Compound wall) in Sy. Nos. NA 

situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy: Dist. to an extent of 29,672.94 Sq.m belonging to M/S 

GREATER INFRA PROJECTS PRIVATE: LIMITED: Represented By Its Directors 'MANNE.. RAVI AND OTHERS, s/o 

NARASIMHARAO - - Technical Approval Accorded - ‘Reg. 

Ref: 1. Application of RE A Fa Se Dated: 25/05/2023 

2. This office | pe Sh pla the applicant Date 26 July, 2022. 

cited for ‘approval yout with  Hoiising Under: Gated Community (with 

at! Bollaram Village, inaram Mandal, Sanga Reddy Dist. ‘to an extent of 

and forwarded: to The Commissioner, Bollaram Municipality/Municipal 

Compound wall) in Sy:Nos.: ‘NA: situat i 

29, 672. 94 Sg.mtrs. has been’ ‘technically approv 

: Reddy District; . vide . this = office Application No. 

2022 for-release of Proceedings & plans. 

Corporation, Jinnaram ] Mandal, ‘Sanga 

005547/L0/HMDA/1072/ MED/2022, Layo it. Per n Nos -, Date: 29 uly, 

With reference. to  yhur Bop I 

: ioner, Bollaram M ipality / ‘Municipal - Corporation, Bollaram Therefore, the Sickness “Municipa iC 
Village, Jinnaram Mandal, Sanga Reddy:Dist 

This is for information. 
Yours Faithfully 

opolitan Commissioner, HMDA 

Planning Officer










